IN THE CENTRAL A INISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HY DERABAD

0.A.No,81/92 Date of orders: 14,.,2.1992,

BETWEEN :
P.Ajay Kumar ' .. Applicant,
AND

1., The Union of India,
Rep, by its Secretary,
Department of Telecomnunications,
Ministry of Telecommunication,
New Delhi,

2. The Accounts Cfficer (P&d),
Offize of the General Manager,
Telecommunication, Suryalog
Complex, Hyderabad.

3. The Assistent Chief Accounts,
Ufficer, Cffice of the
Generzl Manager,
Telecommunication,
Hyderabad, .o Respondents,

Counsel for the Applicant .. S.Kishore

Counsel for the kespondents +« M,Jagan Mohen keddy

CORAM &

Hon'ble Shri T,.Chandrasekhara Reddy, Member (Judl,)
Mr.S5.Kishore, Advocate for the applicant and

Mr.M.Jagan Mohan keddy, Advocate for the respondents are

present. Heaxrd both sides,

2, - This is an spplicetion filed under Section 1% of the
Administretive Tribunsls Act to issue & direction to the
respondents to pay to the applicant the death~cum~retirement
gratuity of the deceased Government Servent P.E.Victor and
pass such other orders 3s may seem fit end proper unaer the

circumstances of the cese,
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To

1. The Secretary, Union of India, Department of Telecommunications,

Ministry of Telecommumrication, New Lelhi,

2. The Accounts Officer (P&A)
0/c The General Manager, Telecommunication,

Suryalok Complex, Hyderabad.

3. The Assistant Chief accountssOfficer,
0/0 The General Manager, Telecommunication, Hyderabad.

4, One copy to Mr.S.Kishore, Advocate,
3-6-369/a/12, 1 Street, Himayatnagar, Hyderabad,

One copy to Mr.M,Jaganmohan Reddy, Addl. CGSC. CAT ,Hyd,

6, One spare CopyYe
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3. Mr,P.E.,Victer who was worklng in the Department of

‘ . Telecommunication &s Technlcal Supervisor died while in service,
The applicant herein saié to be aged about eighteen yea;f‘ié
no otherthan the brothef's son of the said P.E.Victdr. The
-said P.E.Viétor-whiie in'service hadLnominated repeatedly the
épplicant herein to recéiqg the'wﬁo%e of the gratuity amount
sanctioned by the Central Govermment in the event of his dea;h
while in service. The fact thet the said nominations made by
Mr, P.E.Victor to pay the applicant hefein the gratuity in the
event of his death while in service 1s net éﬁ; dispute, in 'f‘
view of tne overwhelming evidencé (Annexure 5 &nd 7) which

Twe 7 g
are nominetion formms that @M¥placed before us. The seid
P.E.Victor also seems to have executed & will in a sound and
disposing state of mind beguathing his movable and immovable
properties to the applicant herein., A copy ¢of the said will is
&lso appended to the paper book of this 0A, We are not
concerned ;%ere @gbout the genuineness of the will, !But we
are satisfied about the genu1ngness 0f the nomination of the -
T il neg end Yo
said P._.Vlctor, the rlght of the applicent to receive the
whole smount of the gratuity in the event of death of the said
Victor while in service.,
e b

4, In the result we direct the respondents to pay tne

‘'whole of the death—cum—:etlrement gratuity Qﬁ&y of the said

[ Ne—

P.E.Victor to the appllcant)after being sz&tisfied that the

applicant P.Ajey Kumar is a2 major and is duly identified

before the competent authority that makes the said payment
(emphasis is ours}., #pplicstion is allowed at the admission

stage itself with the above said directions.

T— "(“&&m‘é}“c‘g?—kbﬂud\—#f
' ' (T.CHANDRASEKHARA REDDY

.\ Member (Judl.) Fw
'/} T Dated: 14th_February, 1992, T

(Dictated in the.Open Court)
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TYBED é ' COMPARED BY

© SHECKED BY. . ADPROVED ‘BY+"

/IN THE CENIRAL ADMINISIRATIVE TRTBUNAL
HYDERABAD BENCH AT HYDERABAD .

THE HON'ELE | v.C.
A , THE HCN"BLE MR.RN\BALASUBRAMANIAN:M(a)
THE HON'BLE MR,T .CHANDRASEKHAR REDDY3

. M(JUDL )

THE HON'BLE MR.£.J.ROY 3 MEMBER(JUDL)

paTED: \(4- ) 1992

YRPER JUDGMENT 3 _ -

{ | : : P ,,.A,/(;,,A/-«M-:A. Ne
' ‘ in

. O.A.Nr, %t\o\l/ /

T . Avdio— (WP, Nod }

Adnjtted and inter:m directi-ns
iss%ed. :

/ ' Allowed
N e

S : . Dispnsed of with directions.

- ' Dismisged






